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(c) the number of persons arrested on the (c) the steps taken propose by the Gov-
charge of spying m the country? emmentto save Dlsmond Harbour Town from 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI PM 
SAYEED) (a)to(c) Informatlonlsbemgcol-
lected and will be laid on ',he Tableofthe House 

[English] 

Abohtlonof Pohce Commissioner 
system 

767 SHRI DHARMANNA MONDA YYA 
SADUL WllitheMlmsterof HOME AFFAIRS 
be pleased to state 

(a) whether the Government propose to 
Introduce new admlnJstratJve system by abol-
Ishing the present police commiSSIoner system 
In Deihl and 

(b) If so the details thereof? 

THEMINISTEROFSTATEINTHEMIN-
.ISTER OF HOME AFFAIRS (SHRI 

P M, SA YEED)(a) No, SIr 

(b) Does not anse 

Irngatlon ProJect In Sunderban, 
West Bengal 

768 SHRI RADHIKA RANJAN 
PRAMANIK Will the MInister of WATER 
RESOURCES be pleased to state 

(a) the decISion taken by the Govemment 
regarding the propose Master Plan for Imgatlon-
cum-Dralnage-cum-Navlgatlon-cum-plsl-cul-
lure In the entire Sundarban area In West Ben-
gal, 

(b) the steps proposed to betaken by the 
Govemmentto arrest the erosion to a number of 
Islands In Sundarban VIZ Sagar Island 
Ghoramara Island, Mousumllslandetc ,and 

erOSlOOofthe nverGanges In South 24-Parganas 
In West Bengal? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTEROFSTATEINTHEMINISTRYOF 
WATERRESOURCES(SHRIP KTHUNGON) 
(a) Based upon the VISit of the Central Team to 
Sundarban area In October, 1992 and their 
recommendations master Plan IS yet to be 
received from Government of West Bengal 

(b) Forthlswork thestateGovemment 
has executed works costing about Rs 14crores 
uptothe end of March 1992 AnoutlayofRs 
21 67 crores for thiS ongoing work has been 
made In the 8th Five Year Plan 

(c) State Government has been advised 
to prepare a scheme to save Diamond Harbour 
Town from erosion of nver Ganga aftertall)'lng 
outthe model studies 

769 

Sardar Sarrovar project 

SHRI AMAR ROY PRADHAN 
SHRI RATILAL KALIDAS 

VARMA 
SHRI PARASRAM 

BHARDWAJ 

Will the Minister of WATER RE-
SOURCES be pleased to state 

(a) whether Government's attentIOn has 
been drawn to the news-Item captIOned "NBA 
threatens to resume agitation appeanng Inthe 
State man dated July 5 1993, 

(b) II so whetherthe Govemmentpropose 
to review Sardar Sarovar proJect and other 
Issues alongwlth resettlement of oustees, 

(c) If so the details thereof. 

(d) whether In view of the cancellatIOn of 
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world Bank loan forthe Sardar SarovarproJect 
the rehabilitabon of oustees of Madhya Pradesh 
has been put on a backbumer, and 

(e) If so, the remedial measures taken In 

this regard? 

THEMINSTEROFSTATEINTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES(SHRI 
P K THUNGON) (a) Yes, Sir 

(b) and (c) The technical parameters of 
the Sardar Sarovar project were fixed by the 
Narmada Water Dispute Tribunal after consid-
eration of various proposals put forth before It 
The Tribunal gave ItsfinalAwardon7 121979 
which was published by the Government of India 
In the offiCial Gazzet!e on 12 12 1979 and be-
came offiCial and binding on the party States 
According to Clause XVI of the Award, the 
project IS subject to review at any time after a 
period of 45 years from the date of publICation of 
the Award Such propositIOns can be .;onsld-
ered only If all the party states agree to amend 
the Award of the Tribunal 

(d)No,Slr 

(e) Does not arise 

Pension to Freedom Fighters 

770 SHRIC P MUDALAGIRIYAPPA 
WllltheMlnlsterof HOMEAFFAIRSbepleased 
to state 

(a) the criteria prescnbed for sanctioning 
the pension to Freedom Fighters, 

(b) whether the Government propose to 
give beneht of reduction of period In Jatl to SCsI 
STs 

(C) If so, the details thereof, 

(d) whetherthere IS any demand to give 

such relaxation to others also, and 

(e) If so, the reaction of the Government 
thereto? 

THE MINISTE~OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P M 
SAYEED) (a) Tobeeliglbleforfreedomflght-
ers pension under the Swatantrata Salnlk 
Sam man Pension Scheme, 1980, a person 
should have suffered a minimum of SIX months 
Impnsonment/lnternmentlexternment I 
abscondence against an executive order Incon-
nection With the freedom struggle The other 
categories of persons who are eligible for pen-
sion are those who (a) became permanently 
Incapacitated (b) lostthelr Government Jobs (c) 
suffered ten strikes of whipping I canning etc 
and (d) lost their property as a result of confis-
cation etc and (d) lost their property as a result 
of confiscation / attachment In connection With 
their participation In the freedom struggle EIi-
glble dependents ofthe deceased freedom hght-
erslmartyrs are also eligible for family pension 

(b) and (c) UndertheScheme thebenefrt 
of reductIOn of period IS alrady available to 
women and person belonging to SC/ST Catego-
ries With only three months Jail suffering they' 
are eligible for pension 

(d)and(e) Yes, Sir Ademandforreduc-
tlon In the period of suffering from SIX months to 
three months In the case of all freedom fighters 
was conSidered by the Government but It was 
not found pOSSible to accept to same as the 
concession granted to SCs/STs and women 
category of freedom fighters IS In the lineWlth the 
general policy of the Government to prOVide all 
feaSible faCilities to the weaker sections of the 
society, which cannot be extended to others 

771 

Irrigation projects in Andhra 
Pradesh 

SHRI RAMA KRISHNA 
KONATHALA Will the MInister of WATER 
RESOURCES be pleased to state 




